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.An Act further to amend the Negotiable 
Instruments Act, 188i, 

7 HEREAS 'it is expedient further to amend the 
X X V I  of 
1881. 

1 Negotiable Instruments Act, 1881 ; It is hereby ' 

enacted as follows :- 

1. This Act may be called the Negotiable Instru- short title. ; 
ments (Amendment) Acb, 1920. 

2. After section 75 of the Negotiable Instru- ~n,,tionof 
mxvr of ments Act, 1881, the following section shall be ;;I ~ztio;, 
1881. inserted, namely : - XXVI 06 

" 75A. Delay in presentment for payment is $:i&e 10, 
excused if the delay is caused by circumstances , 
beyond the control of the holder, and not imputable f,, ,,,,,b, 
to his default, misconduct or negligence. When the 
cause of delay ceases to operate, presentment must 
-be made wi th~n a reasonable time." 


